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NHRC show cause notice to Rajasthan DGP, Chief Secretary on minor girl's rape
by police

NHRC directed the SP, Dausa to initiate departmental proceedings against the
delinquent police SI Bhupendra Singh for the misconduct committed by him.

https://www.newindianexpress.com/nation/2024/Jul/27/nhrc-show-cause-notice-to-
rajasthan-dgp-chief-secretary-on-minor-qgirls-rape-by-police

NEW DELHI: The National Human Rights Commission (NHRC) has issued a show
cause notice to the Chief Secretary and the Director General of Police, Rajasthan,
asking them to file their reply within eight weeks on why a compensation of Rs 2.50 lakh
should not be recommended for the minor girl allegedly abused by the police in Dausa
district, Rajasthan.

Acting on a petition filed by activist and Supreme Court advocate Radhakanta Tripathy,
the NHRC passed the order. Tripathy and other human rights defenders alleged the
rape of a minor girl by a Sub-Inspector of Police in an area under Dausa district,
Rajasthan, on November 10, 2023.

The incident was reported from the Lalsot area of the district, where the accused Sub-
Inspector, identified as Bhupendra Singh, allegedly lured the minor to his room in the
afternoon and raped her.

The NHRC had directed the Superintendent of Police and the District Magistrate of
Dausa, Rajasthan, to submit a report regarding the payment of compensation to the
victim as per the state and DLSA's victim compensation scheme.

A copy of the direction was also communicated to the Chief Secretary and the Director
General of Police, Government of Rajasthan, for information and necessary action.

After considering the reports, the NHRC observed that they were silent on the aspect of
departmental action against the police official, S| Bhupendra Singh.

Therefore, the NHRC directed the Superintendent of Police, Dausa, Rajasthan, to
initiate departmental proceedings against the delinquent police SI Bhupendra Singh for
the misconduct committed by him and submit an action taken report to the Commission
within eight weeks.

As the matter pertains to the violation of human rights of the minor girl by a public
servant, a senior rank police official, a notice under Section 18 of the Protection of
Human Rights Act was sent to the Government of Rajasthan through its Chief Secretary
and the Director General of Police to show cause why compensation should not be
recommended for the victim minor girl
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NHRC takes suo motu cognizance of electrocution death in Delhi’s Patel Nagar

National Human Rights Commission seeks report from Delhi government within two
weeks.

https://theprint.in/india/nhrc-takes-suo-motu-cognizance-of-electrocution-death-in-
delhis-patel-nagar/2194460/

The National Human Rights Commission (NHRC) has taken suo motu cognizance of
the death of a young man who was allegedly electrocuted while trying to cross a water-
logged street in Patel Nagar, Delhi.

In a media statement on Thursday, the NHRC said it has observed the contents of the
media report that a 26-year-old man was killed after an iron gate was pulled open by the
flat mates of the paying guest accommodation on July 22. The NHRC said that the iron
gate was situated right next to an electric pole with a cluster of open wires going to
various homes in the society.

“The Commission has observed the contents of the media report, if true, raise a serious
issue of the violation of human rights of the victim due to apparent negligence of the
authorities,” the NHRC said.

It has also directed the Delhi government to issue a detailed report in the matter within
two weeks.

“The Commission would also like to know about the action taken against the
responsible persons/ authorities, compensation to the Next of Kin of the deceased as
well as steps taken/ proposed to be taken to ensure that such heart-rending incidents
do not recur,” the NHRC added.
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Assam detention centre lacks adequate facilities: SC

We find that the facilities are very poor in the sense there is no adequate water supply,
there are no proper sanitation systems, there are no proper toilets, says SC.

https://assamtribune.com/assam/assam-detention-centre-lacks-adequate-facilities-sc-
15455867infinitescroll=1

Guwahati, July 27: The Supreme Court on Friday said, Assam’s detention centre lacks
adequate water supply, sanitation facilities and proper toilets. The top court highlighted
a “sorry state of affairs” of the state’s detention centre.

A bench led by Justice Abhay Shreeniwas Oka and Justice Augustine George Masih
referred to a report submitted by the Secretary of the Assam Legal Services Authority
regarding the detention centre in Matial, Assam.

Based on the report submitted, the Bench said in its order, “We find that the facilities are
very poor in the sense there is no adequate water supply, there are no proper sanitation
systems, there are no proper toilets. The report does not speak about the facility of food
and medical health.”

During the May 16 hearing, the Supreme Court noted that the Centre should promptly
initiate measures to deport 17 declared foreigners detained at the Matial detention
centre. In the recent hearing, the bench remarked, "Such a sorry state of affairs”. There
is no water supply, inadequate toilets, and insufficient medical facilities. What standard
of care are you providing?"

Representing the petitioner, Senior Advocate Colin Gonsalves, said that the deportation
centre houses 3,000 people. He noted, "I reviewed the report, and it repeatedly states
that information has been provided. They need to visit the site and speak with the
people, similar to what the National Human Rights Commission (NHRC) India did."

In response, the Court directed the Secretary of the Assam State Legal Service
Authority to conduct an additional visit to the detention centre. This visit should assess
facilities detailed in the as well as the hygiene of the kitchen and the quality and quantity
of food served there.

The top court further ordered the Secretary to submit a fresh report within three weeks
and posted the matter for hearing in September.
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proper-toilets-says-sc/
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